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O R D E R 

 

05.02.2019:  Mr. Puneet Jaiswal, learned counsel for the Appellant 

(Operational Creditor) submits that he has instructions to withdraw the appeal 

as the claim of the Appellant (Operational Creditor) 

 has been settled.  In view of the statement made at the Bar, the appeal is 

dismissed as withdrawn.  Appellant shall not be entitled to assail the same very 

impugned order before this Appellate Tribunal or any other competent forum. 

 

 

 

 
 
 

          [Justice Bansi Lal Bhat]

     Member (Judicial) 
am/uk 

  


